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THE DENTISTS (AMENDMENT) ACT, 1993 -

“No. 30 or 1993

[2nd April, 1993.]
An Act further to amend the Dentists Act, 1948.

Bg it enacted by Parhament in the Forty-fourth Year of the Repubhc
of India as follows:— » l

.1. (1) This Act may be called the Dentists (Amendment) Act, 1993.

2) It shall be deemed to have come mto force on the 27th day of
August 1992 :

- 2, After section 10 of the Dentists Act, 1948 (hereinafter referred to
as the principal Act), the following sections shall be inserted, namely:

‘10A. (1) Notwithstanding anything contained in this Act or apy
other law for the time being in force,—

(a) no person shall establish an authority or mstltutlon for
a course of study or training (including a post-graduate course
of study or training) which would enable a student of such
_course or training to qualify himself for the grant of recognised
dental qualification; or

' (b) no authority or institution conducting a course of study
or training (including a post-graduate course of study or train-
ing) for grant of recognised dental qualification shall—

(i) open a new or hlgher course of study or training
(including a post-graduate course of study or training) which
would enable a student of such course or training to qualify
himself for the award of any recognised dental qualification;
or

(i) increase its “admission capacity in any course of
study or training (1nclud1ng a post graduate course of study
-or traipning). .

“except with the previous permission of the -C’entr’ai Government
- obtained in accordance with the provlsions of this section,
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Fxphnvtzow 1.—For the purposes of this section, “person” in-

 eludes any University or a trust but does not include the Central
Government.

Explanation 2.—For the purposes of this section, “admission
capacity”, in relation to any course of study or training (including
8 post-graduate course of study or training) in an authority or
institution granting recognised dental qualification, means the maxi-
mum number of students that may be fixed by the Council from
time to time for being admitted to such course or training,

{2) (a) Every person, authority or institution granting  recog-
nised dental qualification shall, for the purpose of obtaining permission
under sub-section (1), submit to the Central Government a scheme
in accordance with the provisions of clause (b) and the Central

Government shall refer the said scheme to the Council for its re-
commendations.

(b) The scheme referred to in clause. (g) shall be in such form and
contain such particulars and be preferred in such manner and be
accompanied with such fee as may be prescribed.

(3) On receipt of a scheme by the Council under sub-section
(2), the Council may obtain such‘other particulars as may be consi-
dered necessary by it from the person, authority or institution con- .

cerned, grantiing recogmsed dental quahﬁcatlon and thereafter, it
may,— . U
(a) if the scheme is defective and does not contain any
necessary particulars, give a reasonable opportunity to the
person, authority or instifution concerned for making a written
representation and it shall be - open to such person,
or institution to rectify the defects,
Council;

authority
if any, specified by the

(b) consider the scheme, having regard to the factors referred
to in sub-section (7), and submit the scheme together with
its recommendations thereon to the Central Government.

(4) The Central Government may, after considering the scheme
and the recommendationg of the Couuncil under sub-section (3) and
after obtaining, where necessary, such other particulars as may be
considered necessary by it from the person, authority or institution
concerned, and having regard to the factors referred to in sub-section
(7), either approve (with such conditions, if any, as it may consider

necessary) or disapprove the scheme and any such approval shall be
a permission under sub-section (1):

Provided that no scheme shall be disapproved by 't'he. Central
Government except after giving the person, authority or- institution

concerned granting recognised deniial qualification a reasonable op-
portunity of being heard:

Provided further that nothing in this sub-section shal] prevent
any person, authority or institution whose scheme has not bheen
approved to submit a fresh scheme and the provisions of this section

shall apply to such -scheme, as if such scheme has been submitted
for the first time under sub-section (2).
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“(5) Where, within g period of one year from the date of submis-

““Hlon of the scheme to the Central Government under sub-section

(2), no order passed by the Central Government has been communi-
cated to the person, aythority or institution submitting the scheme,

- sueh . scheme shall be deemed to have been: approved by the Central

Government in the form in which it had been submitted, and, ac-

- cordingly the permission of the Central Government required under
~-sub-gection (1) shall also be deemed to have beer granted, - ¢

(6) In computing the time-limit speciﬁed in gub-section (5), the

- time taken by the person, authority or institution concerned submit-

ting the scheme in furnishing any particularg called for by the Council

.or-by the. Central Government, shall be. excluded.

(7) The Councﬂ while making its recommendations under

" clause (b) of sub-section (3) and the Central Government, while pas-

sing an order either approving or disapproving the scheme under sub-
sectlon (4), shall have-due regard to the following deTOI‘" namely: —

(a) whether tha pr@posed authorlty or institution. for grant

of recognised dental qualification or the existing authority . or

institution seeking to open a new or higher course of study or

_training, would be in a-position to offer the minimum standards

...of dental education in conformity with the requirements:refer-

:red to in section 16A and the regulatmns made under stib- sectlon
(1) of section 20;

(b) whether the person seeking to establish an authority or

Ingtitution or the existing authority or institution seekinig - to

-+ open a new or higher course of study or training or to increase
its admission capacity has adequate resources;

(c¢) whether necessary facilities in respect of staff, - equip-
ment, accommodation, training and other . facilities to ensure
proper functioning of the authority or institution or-conducting
'the ‘new course of study or training or accommedating the in-
-cfeased admission capacity have been provided or would be
prov1ded within the time-limit specified in the scheme;

(d) whether adequate hospltal fac111t1es havmg regard to
- the number of students likely to attend such authority or insti-
tution or course of study or training or as a result of the increas-
ed admission capaclty have been provided or would he provided
‘within the time-limit specified in the scheme;

(e) whether any arrangement has been made or programme
.drawn to impart proper training to students likely to attend
such authority or institution or course.of study or training by
-persons ‘having the recognised dental qualifications;

(fy the requirement of manpower in the field of practice of
dentistry; and’

- (g) any ather factnrq as may he prescribed.

N¢)) Where the Central Government passes an order elther ap-
proving or disapproving a scheme under this section, a copy of the -
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- order: shall be ‘communicated .to: the: person au.thonty or rmstltutlon
concerned.

.. 10B. (1) ‘Where any authority or: institution is establ‘ished for

. grant’ of recognised dental qualification except  with.the - previous

permission of the Central Govemmgmt :'in-‘acc;or,dance.: -with. © the
provisions of section 10A, no dental qualification granted to any

-student of such suthority ‘or institution shall’ be a recogmsn,d dpntal

qualification for the purposes of this Act.

'(2) Where any:- authority or:institution - granting recognised

-dental qualification epens a new .or higher course of study or-training

(including a post-graduate course of study or training) ‘except: with
the previous permission of the Central Government inaccordance
with the provisions of section 10A, no dental qualification granted.to
any student of such authority or institution on the basis of such
study or training shall be a recognised dental qualification for the
purposes of this Act,

(3) Where any authority or institution granting recognised den-
tal qualification increases its admission capacity in any course of
study or training (including g post-graduate course of study or
training) except with the previous permission of the Central! Gov-
ernmeny in accordance with the provisions of section 10A, no dental
qualification granted to any student of such authority or institution
on the basis of the increase in its admission capacity shall be a recog-
nised dental quahﬁcatmn for the purposes of this Act

Explanation—For the purposes of this section, the ecriteria for

identifying a student who has been granted a dental qualification on

- the basis of such increase in the admission capacity shall be such as

@,

may . be prescribed.

10C. (1) If, after the 1st day of June, 1992 and on and before the
commencement of the Dentists (Amendment) Act, 1993 any person
has established an authority or institution for grant of recognised
dental qualification or any autherity or institution granting recognised dental
qualification bas opened a new or higher course of study or training (in-
cluding a post-graduafe course of study or rrammo‘ or increased its admis-
sion capacity, such person, authority or institution, as the case may be,
shall seek, within a period of one year from the commencement of
the Dentists (Amendment) Act, 1993, the permission of the Central
Government jn accordance with the provisions of section 10A.

(2) If any person or, as the case may be, any authority or insti-
tution granting recognised dental qualification fails to seek the per-
mission under sub-section (I), the provisions of section 10B shall
apply, so far as may be, as if permission of the Central Government
uvnder section 10A has been refused.’,

3. In section 20 of the principal Act, in sub-section (2), after clause
the following clauses shall be inserted, namely:—

- “(fa) prescribe the form of the scheme, the particulars to be
given in such scheme, the manner in which the scheme ig to be
preferred and the fee payable with the scheme under clause (b) of

sub-section (2) of section 10A;
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.- £Jb) preseribe any other: factors: under - clause (g) 'Q’f sub—
section (7} of section 10A;
- (fo) prescribe the eriteriy for identifying a:-stident who has
been granted a dental qualification referred to m the Explanatzon to
sub- SECUOn (?) of sectmn 1®B .

4 (1) The Denusts (Amendment) Ordmance 199‘3 iis hereby re-

" pealed,

+(2) Netwithstanding such repeal, anything done or any action taken
under the principal Aet as amended by the said Ordinance, shall be

rdeemed: to- have been done or taken under. the principal Act, as amended
’by thlb Act - ,

Oxd. 3
of 1993,



